1n The Central Adminis*rative Tribunal
Czalcutt2 Bench

Y

v} 456 of 1908 | Date of Crder : 9=5-2CCO
TCR 237 of 1997) : )

Fresent : Hon'ble Mr. G.5. ! aingi, Administrative Lember
Gouri Roy

Y ST

Estaste Nanager

For the Aprlicent ¢ Mr. D.C, Bhattacherjee, Advocate

For the Respondents: Nr, B.k. Chetterjee, Acvocate ‘

ORDER

1

vr. D,C., Bhattachariee, ld. Acdvocete 15 present on behalf
of the applicent and l'r. B.K, Chatterjee, Id. Advocate is present
on behalf of the Estate Venager, Government of India. ILd. Advocate
Mr., Bhattacharjee produces a letter written by the applicant ,
addressed fo Nr, Roychoudhury, Acvocate, City Civil Court, Calcuttz

' regarding discontinuation of stay order case ageinst Flat No.ll7,

C.G.S5, Quarter, Calcutta-54, I'r, Bhattacherjee says that he hes
no instruction from the aprlicant. However, he requires time to
produce the documentAin this regard. So, the caée may be adjourned m
l'r, Chatterjee, Ld. Advecate for the respondents has no objection
to the adjournment. Recuest of Id. Advocate for the aprlicent is
acceded te and the metter stands adjoufned to 14-7-200C,

G S. Meingi )
NMember(Aa)
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